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A/ ORDER

PER DR. A. L. SAINI, AM:

The captioned appeal filed by the assessee is directed against the
order of Ld. Commissioner of Income-Tax (Exemption), Ahmedabad
dated 08.01.2024, wherein Ld. CIT(E) has rejected assessee’s
application in Form No.10AB u/s 80G of the Income Tax Act, 1961.

2. At the outset of hearing, the Ld. Authorized Representative
(Ld.AR) for the assessee submits that after issuance of Circular
No.7/2024 dated 25.04.2024 by Central Board of Direct Taxes, wherein
time limit for seeking approval under section 80G(5) of the Act had
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been extended upto 30™ June, 2024 and the assessee had filed
application afresh before Ld.CIT(E) as per the direction mentioned in
the said Circular. Therefore, the assessee-trust may be allowed to
withdraw the present appeal with the liberty to pursue its fresh
application pending before Ld.CIT(E).

3. On the other hand, Ld.CIT-DR for the Revenue has no objection

if the assessee withdraws the present appeal.

4. On considering the rival submission of both the parties and the
fact that the assessee has applied for approval under section 80G(5) of
the Act before Ld.CIT(E) afresh as per Circular No.7/2024 of CBDT,
dated 25.04.2024, the assessee is allowed to withdraw the present appeal
with the liberty to pursue its fresh application pending before
Ld.CIT(E).

5. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on _30/08/2024.
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